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SecDndly, what arc the important 
demands which the government cannc t 
accept? Those are the most important 
demands on which the wrrkerS are 
agitaud. Will the hon. Minister take a 
conciliatory attitude, as the workers 
have taken, to find a solution ? The 
Minister read emphaticallv that the 
workers demanded Rs. 2,000 per head 
and they have come down to 
Rs. 1,000, as if to say: lock, these are 
unreasonable demands. I must say 
that this is a conciliatory attitude shown 
by the w. rkers and it is in that spirit 
y.!U should negotiate with them. Mr. 
Fernandes will understand that. He 
should send a senic'r < Ificinl including 
the Chairman to find a settlement. I 
h p̂e Mr. Fernandes and Mr. Dandavate 
will support this.

SH RI BIJU P A T N A IK : I have 
nothing m ire to add. I think the hon. 
Mrmbcr, wh '̂.se party heads that Union, 
has rather misfired in making this 
agitation. The Government and the 
N M D C  would always be prepared to 
discuss and c*>me to any reasonable 
settlement in the context o f the St'cia) 
order. I made bold to menti n yester­
day in another debate on the emplcy- 
m-int questi n that if  we take the total 
facilities available to the mine wi rkers 
in N M D C , it w uld come nearly to 
Rs. 500 per m nth. They are entitled 
to ask f r more. Anybody is entitled 
to ask f>r m re. fi-r that matter. But 
just tw.> miles away from there, the 
w 'rkers in I'ther mines, who do not 
belong to N M D C , hardly get Rs. 5 a 
day, without housing and such c ther 
facilities. O f course, it is within the 
rights o f one set o f wrrkcrS to ask for 
more. I do n'H deny that. But there 
must be some reasonableness. In the 
social order, there cannot be high- 
paid staff and well paid Ministers ( r, 
MPs here and the li west worker getting 
Rs. 2 a day. I would recommend to the 
hon. Member that instead c f  fighting 
for a lost cause, we should get round 
the table. I have instructed the Chair­
man o f the S A IL . Hyderabad was 
chosen because it is the Head Office of 
N M D C  and that is where all the papers 
will be available and the matter can be 
settled. The workers there, whom the 
hon. Member calls poor, are not so 
poor. But anyway, their travelling char­
ges will be met by the N M D C .
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(i) D ismissal o f t h e  M in istr y  in  
T ripura

SHRI V A YA LA R  RAVI (Chira- 
yinkil): Mr. Speaker, Sir, this ig a 
different matter which is regarding the 
dismissal of the Tripura Ministry and 
installation of a new Ministry there by 
the President under article 356 of the 
Constitution. I am least bothered about 
the interrul quarrels o f the Janata 
Party where their own Chief Ministers 
have been overthrown by their own party 
men and then coalition Janata-CPM 
forming new Ministries.

The Speakers’ Conference has recom­
mended that the strength of the Govern­
ment or the majority enjoyed by the 
Chief Minister should be tested on 
the floor of the House. When the Con­
gress Government was in power and 
whenever there was any dismissal o f a 
Government, the hon. MemSer* on that 
side, who were then in the Opposition, 
criticised us on this ground. But now, 
the Chief Minister has not been given 
an opportunity to prove his strength 
even though he claims to have a majority’ 
in the Assembly, and the Government 
has been dismissed.

The Constitution is ver>' clear. The 
President has to take over the chaiige. 
He can proclaim President’s rule. But that 
should be done on the basi& of the report 
of the Governor to the President when 
the Assembly is not insession, and when 
the President is satisfied that there ia 
no ttiajority. Then, of course, he can 
direct the Governor to dismiss the 
Ministry and impcte the President’s rule 
there. But there is no provision in the 
Conatitution giving the Governor the 
authority to dismiss the Government 
suo-tnotu. This is a vital question. When 
the House is in session, I think, pro­
priety demaivds the Home Minister to 
come before the House and make a 
statement about the dismissal of the 
Government and the installation of a 
new Government in Tripura. This 
House has every right to know as to 
what happened in the State, and whe­
ther they have acted according to the 
Constitution. What is the policy of the 
Government to test the majority en­
joyed by the Chief Minister. Is it done 
on the floor of the House or are you 
satisfied with the Governor’s report ? 
W ill it not be proper on the part o f the 
Home Minister to come and make a 
statement as to how a Government 
has been dismissed and how a new 
Government has been installed. This 
is my point. .


